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15.06 hrs.

MARRIAGE LAWS (AMENDMENT)

BILL*
THE MINISTER OF LAW, JUSTICE
AND COMPANY AIRS SHRI

P. SHIV SHANKAR) : Sir., 1 beg
to move for leave to introduce
a Bill further to amend the Hindu

iage Act, 1955 and the Special
Marriage Act, 1954.

MR. DEPUTY-SPEAKER : The
guestion is :

“That leave be granted to introduce
a Bill further to amend the Hindu
Marriage Act, 1955 and the
Special Marriage Act, 1954."

The motion was adopted.

SHRI P. SHIV SHANKAR : Sir,
1 introduce the Bill.*

FOOD CORPORATIONS (AMEND-
MENT) BILL#*

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM) : On
behalf of Shri Birendra Singh Rao,
1 beg to move for leave to introduce a
Bill further to amend the Food Corporations

Act, 1964.

MR. DEPUTY-SPEAKER : The
question is :

“That leave be granted to introduce a
Bill further to amend the Food
Corporations Act, 1964."

The motion was adopted.

SHRI BALESHWAR RAM : Sir,
1 introduce the Bill.

15.07 hrs.

MATTERS UNDER RULE
377

(i) NEED FOR ENHANCEMENT OF CEMENT
ALLOCATION TO KERALA

SHRI K. A. AN (Trichur) :
Sir as per the cmm%”allougm macle)
by the Government of India, Ministry of
Shipping and Transport ( Roads Wing
the allotment of cement for the ncnn(;
quarter of 1980 for the execution of Central/
Centrally sponsored road/bri works
in K-rala isonly 880 tonnes. Kerala
Government have intimated the mini-
mum requirements of cement for the third
quarter for Kerala State for National
Highway works as 3280 MT. As this
was the irreducible  minimum  required
quantity, the Kerala Government has
requested for allotment of this quantity
in full without eff:cting any reductions.
But against this request, the Goyern-
ment of India have allotted only 1000
MT for the third quarter. For the
fourth quarter, the Kerala Government
has furnished  the requirement
as 4970 MT, but the quantity allocated
was only 465 MT. Pointing out these
facts, the Kerala Government have
addressed the Ministry of  Shippi
and Transport for allotment of enhan
quantities of cement for the Central/
Centrally sponsored works ynder exe-
cution in this State. But it is under-
stood  that, till date, no reply has been
received by the Kerala Government
from the Government of India.

I, therefore, request the hon. Mi-
nister to take necessary steps for the
enhancement of cement allocation to
the State.

(ii) REGRUITMENT OF LOWER DIVISION
Crerks By Turicoriy Port TrusT

tSHRI D.S.A. SIVAPRAKASAM
( Tirunelveli) : In my parliamentary cons-
tituency, there is the Tuticorin Port Trust.
In July 1979, the Port Trust advertised
for recruitment of Lower Division Clerks.
Along with each application a fee of Rs,
5/- was cha An examination was
also  proposed for this purpose,
last date was 10-8-79. In response to
this, lakhs of unemployed young men
applied and the revenue of about Ras.
lakhs must have been received by the
'ort Trust. In many newspapers there
were also admﬂt?cmenl: from the Port
Trust warnin, e irants not to a
prey into d:eghlndluplor?n hmﬂl
who will deceive them of Rs. 5000 or
Rs. 6ooo per head. The Port Trust

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 27-2-81.

1The original speech was delivered in Tamil.
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will hold a test and merit will be the only
consideration for recruitment. Uptil Ja-
nuary 1980, no news came from the Port
Trust about the examination. Last
year I enquired of the Chairman
about the position of recruitment and
I did not get any reply. At the same time
recruitment been tli;i:ulnc thlhmugllil
Employment Exchange, while the appli-
cants have been kept in the dark for
nearly 1 1/2 years.

Suddenly, the application fee has
been refunded afier drawing Rs. 5 lakhs
on one day and many M.Os have been
sent from different places like Tuticorin,
Madurai, Madras, Tiruchirapalli and
Srivaikuntam. What is the hurry in re-
funding this from different places ?
The applicants have purchased guides,
notes, ctc. for preparing for the exami-
nation. They have spent much money
on this. They have all been shocked to
received back the fees, instead of the
hall tickets. No examination has been
conducted. It would have been better
if an announcement cancelling the re-
cruitment had been made. For two years
the money had been in the Bank in the
name of Port Trust earning interest
for the Port Trust and other benefits
for the Bank. The government owe
a reply to the general public. What
was the sudden neced for giving adver-
tisement about recruitment ? How
much money had been received from the
aspirants ? In which Bank it was depo-
sited and what was the interest earned ?
What was the reason for dropping the
proposal of recruitment ? What was the
need for withdrawing the entire money
on onc day ? What was the need for going
to different places for sending the M.
Os. ? How much was spent on travelling
for this purpose ?

(iii) Am PorLuTioN By BiRrA CEMENT
FacTtory IN CHITTORGARH
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(iv) Re-opENING oF Monmn Corron
AND TexTizE Mnis v West
BencaL

SHRI SOMNATH CHATTER]JEE
(Jadavpur) : Mohini Cotten. end Textil
Mills in West Bengal is lying closed since
February 28, 1980, as a result whereof
2,500 workers have been rendered job-
less. The Government of India had
issued Notification under Section 1
of the Industrial (Development an3
Regulation) Act appointing an Investi-
gation Committee to go into the affairs
of the Mills. It js understood that the
enquiry rt been submitted as
carly asin November, 1980. The Mills,
if properly managed will be a viable
concern. The continued closure of the
Mills is not only affecting production,
but has reduced the large number of
workers to the level of starvation and
is also seriously affecting the economy
of the State. It is a matter of regret and
concern that in spite of several representa-
tions made the Workers’ Unions
as well as the Government of West
Bengal, the Central Government has not
taken any step for the take-over of the
Mill. T request the Hon'’ble Minister
of Commerce to take immediate steps
for the ing of Mohini Mills so
that the Mills can start production and



